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,"ORD'ER

These applications were heard together and are

being disposed of by a common order.

2,}_ The applicantS«are»stenographers iﬁ the Incométax
nepa_;mépt on the scale of pay of k. 130-300 which was
revised as a regult of'the Report of the Third Pay
Commission té Rse 330-Sé§ with effect from 1.1.1973. The
ﬁay of all these applicants was accordihgly fixed invthe_
re§ised scale with effect from 1.1;1973. Prior ;o the
report of the Third Pay Cqmmission, By the 6rder dated-
29.5.1970, thehbepgfit of advance increments was allowed

to stenographers passing the‘tgst at the Speedldf 100:w.p.m

in shorthand by two increments and for those passing at

the speed of 120 wep.m. by four increments
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in the scale of Rs. 130-300. Copy of the order is at
Annexure A-5, in O.A. K-100/87. Subsegquent to the revision
of the pay scale, an order was issued on 18.6.1976 (copy
of which is at Annexure-A6) restricting the increments in
the corresponding new scale to one in the case of those
who passed the test at the speed of 100 w.p.m. and two
regarding those who passed the test at the speed of 120 we.p.m.
All.these'applicants passed the test at the speed of 120
Wepem. in shorthand on 5.4.1977. As a result of the passing
of the test, they were allowed two advance increments in
the revised scale. |
3.  On 13.3.1984, the Central Government employees
were allowed time upto 31.5.1984 to exercise fresh option
to switchvover to the revised scales or note. Aécordingly,
the applicants who had earlier opted to come over to the
revised scale, exercised re-option to revért to the pre-
'revisedvscale_which“wag allowed and they were permitted
to continue in the pre=-revised scale till 12.8.1977 in the
case of m first applicant in O.A. K-196 and till 6.4.1977
in the case of other applicantse.
4. The grievance of these applicants is that when
once they have been allowed the pre=-revised scale, they
are eligible for advance increments as per Annexure-AS5 |
order, and since their pay was originally fixed on that
basis, but was subsequently revised, a direction may be
given to the respondénts for fixing their pay as wasl
done originallye .
5. . In .the reply, the respondents state that the
scheme,as contained in the orders at Annexure-és was

withdrawn with effect from 1.1.1973, the date on which *
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the Gentral Civil Service(Revised) Pay Rules, 1973
came‘into ope;atiqn and tpgt‘py tbelqrde:s in
Annexure A-ﬁ!, fresh scheme was introduced with
'éetrospectiQé effect from 1.1.}973. It is pointéd
out that earlier_fixation of pay of these applicants
allowing‘four advance iacrements on the ;trength of
thghAnnexurefAS o;dervwds wrong as &t the®) time of
fixaﬁionﬁ theisgid ordeﬁ_itself was not in force.
It is stated_that the pay of these applicants is
fixed gg the basis of subéequent orders coﬁtained
_i§ orders at Anngxure-As;
é; The contréversy relates to the grant of advénce
incremeﬁts on passipg ;he test at the speed of 120
WepeMme. in shorthand.  Admit§ed1y, the applicants
paSSéd the fest only on 5.4;1977 when‘tﬁe scheme as
contained in the orders at Annexure-A5~was not\ longer
there,” it having bgen withd;aw@ by the»order referred
to in the letter dated 11.4.1974. As_sgch?.thg‘ o
earlier fixatioﬁlof pay of these appl;cants givingAthem
the benefit as per the orders in Annexure-A5 was not
warrantede.
7.”’ In theurevised‘fixation‘of pay, i£.;s seen that
the applicants have been granted twp incrementg ;n
the o0ld scale, which again cannot be sqpported, as

in accordance with the orders at Annexure=-A6, two
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increments have to be allowed in the pay scale of Rse
330-560, the revised sc;}e; However)'ag it ﬁgs.éubmittgd
by the counsel of the applicants that all these applicants
exercised re~option in the pre-revised é&alé‘bonafide
believing that they will get the benefit of four increments
as per the orders-at Annexure-A5, an qpportunity méy.be
afforded to the applicants to withdraw the re-option
so-as to’enable them to fixation in the revised scale
in accordance with the opﬁion exerciséd earlier and the
fi#ation of their pay may be done applying the orders
' T advance
in Annegure-as, tﬁat is by granting two/increments in
the revised scale. Considering the circumstances of the
case, I am of tﬁe view that the request is fair and
reasonéble and deserves to be allowede In case the
applicants or any»of:£hem file a,representation stating
their inteﬁtion to withdraw'the re-option, within a period
Qf one month from the.date of receipt of copy of this
orderf respondents shall permit them to do so and as a
conéequence, have their pay re-f%xed on the basis of the
6rigina1 qption,“ It is made clear ﬁhaf if on any acéount
any éf the a?pliCaﬁts does not submit such representation,
the fixation gf pay now made will %gggjbe allowed to stand
subject to the modification that instead of the two
advance iﬁcrements in the pre-revised scale, tﬁey will be

» . ~ o
reckoned in the revised scale. i‘,iF wastfubmitted by

* the counsel of the applicants that as the applicants in
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K~196/87 have filed representations_claiming highér pay
on the -»groui'ld of their juniors drawing higher pay, the
disposal of these appiications'may npt be a ba# for
-conéide#at§?n of those representationse. I; is clarified
agcéfhingly.
gfw LVWSijgct‘&gutpe.§p9ve observétioqﬁ,thege applications

are disposed of as above.

L. .. . - - /
(G. Sreedharan Naitf
Judicial Member

2.8.1988



